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F - - ' Central Administrative Tribunal, Lucknow Bench

Lucknow, -
Registration O.AsNo. 330 of 1989 (L) '
S.?.Khurana - ceee [ Applicant.
' ; Vs.
'Union of India and othérs’.... - ‘; Respondents.

o ‘ . Hon. D.K.Agrawal,JM i
Hon. K.Obayya, AM o

ThislApplicatiOn'u/s.19 of the Administrative Tribunal
Act XIII of 1985 has been made by the-abovenamed Applican£
aggrievéd_with'the altefation’iﬁ his date of birth made |
" in thetservicérboék on 9.9.1960.

2. .. The facts are that the Applicant &aé appointed as ‘
‘CIV‘TCM iﬁ the Station Workshop EM$, Lucknow. on 1.3.1950
and his date of birth was recorded as'1.1.1931 at the -~
time of enteriﬁg inﬁo servicg; The contention of the -
Applicanf is that hié Higﬁ School certificate was not
available at the time of joihing service. The:efdre,

he had submi tted extract of birth regisfér wherein~h1§?h?Tj

date of birth was‘recorded as 1.,1.1931, which was acceptec

-/ " by the employer. Later on Matriculation Certificate datedi

e

1.11.1947 issued by Punjab University,<Lahorefwa$ supplieJ
- under the Ministry of Educétion letter dated 24th Aﬁé.
1960 wherein his date:of bicth was recofdéd as Aprilil,
1930, The Applicanf, therefore, made a representation
tolthe Secretary, Govt. of.Iﬁaia, Ministfy of Educaéion
. New Delhi on 9.9.1960 under intimation £o the Station )
. Workshop, EME Iucknow that the Applicaﬂt's date of birth
shown as April 1,1930 in the Matriculatioh Certificate
of’Punjab University Lahore wés wrong and fhat the correct

" date of birth was 1st January 1931, The said letter

"Kﬁzich%§r2x4aﬁl; |
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was never replled to. There is no document avallable on

‘ record to indlcate that the Appllcant pursuaded the matter

any further. On the other hand, the employer, on. the ba51s

E of the above 1nformatlon, made a chﬂhge 1n the d ate of blrth

of-the Applicant in hlS serv1ce-book, i.e. the<iate of birth

v'was altered from 1.1.1931 to 1 4.1930. The Applicant.was

also made to 51gn the altered date. of blrth in the serv1reﬁl

_book. -It is clearly admltted by,the,Applicant in para
 4.19 that he was made to sign'the altered'date_of birth {

in the servicejbook.' However, his contention is that he did

7

so under protest His letter of protest is also not

-‘avallable on record. The. Applicant failed to file any

document to show that any protest was made by hlm at - the
tlme he w as made to 51gn ‘the altered date of blrth or.at

any subsequent stage. o o : o i

-

3. ° The present Application was filed on 1.2.1989

~allegedly on the ground that the alteration in date of birth

was’ ratified by the Ministry of Defence in the year 1988.

The facts in this regard are that an audit objection“QSE'

| raised’by~the Auditor while auditino the Station Workshop"
| -that the alteratlon 1n date of birth should have been

. attested by an - offlcer after approval of the Mlnlstry and
in order to remove the obJectJ.on, the department made &

~.correspondence and, obtalned the ratlficatlon of Ministry of

Defence v1de letter dated-lst November 1988 (annexure 8

o the. Applicatlon) ‘ We are of oplnlon ‘that it is dlfflcult

to accept the propos1tlon that the date of blrth was altered
on the basis of letter dated 1.11. 1988. The matter of fact
is that the date of birth was altered on 9.9. 1960. Due to-

an‘;nternal audlt objectlon,' tvwas ratified by the Ministry

of Defence on 1,11.1988. -Conseqdently, the Applicant's

£ -
| 7 B



. L P o ‘ v e ﬁ.\v | o o
o o 'claim,ln our opinion;-is:barred~by.delay and laches.
L - o 'The date_of birth having been alteredﬁon 9.9.1960, it
| 1s not open to the Applicant to agitate the matter
-in the year 1989 when he was’ duaﬁ!g retire on 31st
March 1990 accordlng to the altered date of blrth
The Applloatlon mist be deemed to be barred by delay
'.andvlaches.
4.'l 'We nay observe-that.even‘aeelningithat‘the dateif
of birth és reoordedAatLthe ti;e of entering into service
was 1.1.1931 and the same datejwae reflected’in the_
I :'; o birth'register, the date‘of birth as recorded ln‘them
| Matrlculatlon Certlflcate will over rlde, i;e., the date_
of blrth as recorded’ in the Matrlculatlon Certlflcate
w1ll be deemed to be authentic in case of confllct w1th
~_
the entry of date of blrth 1n the blrth reglster. The
-} date of blrth as recorded in the Matrlculatlon Certifi- |
cate w;ll be‘presumed to be correct unless otherw1se
vproved. In the c1rcumstances, we flnd no merits in the.
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~ o Appllcatlon and thessame deserves to be dlsmlssed.

s 5. In view of our foregoing discussion,vthe :

'prpllcatlon is dlsmlssed w1thout any order as to costs.
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MEMBER P - MEMBER (J)

Dated: 23.3.1990
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